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“1. For Statement of Objecta and Reasons sze Punjab Gazette Bxtraor linary dated
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. N.B.—(1) .Incas:s where fzc have alre ady been depOﬂltxd at the exis~
tlng rates prior fo publication of this notification on additional fee if any,

shall bz chargzable even if the inspesction is carried out subsequent to this

notification. - .

~(2) For th«:' purpose of sub-rule @) of rule 7 of Indian Electricity '

Rulss, 1956, all the clectrical installations which have not been inspectcd

_earlicr but havs been energised shall be considered as near installation.

~

(R. H. P, dated 12-12-1992 P, 1_920-1923).

=

THE ELECTRICITY (SUPPLY) (PUNJAB ANIE\IDM ENT)
ACT, 1959

(PUNJAB ACT No. 9 OF 1959)

“ARRANGEMENT OF SECTIONS

Sections:
. 1. Short title and commmcement
2. Incertion of new section 27-A in Central Act LIV of 1948
3. Amendm»nt of section 60 of Central Act LIV of 1948
4. Repcal

(Recrived the assent of the President on April 11, 1959, and was first
published in the Punjab Gazctte, Extra-ordrnary dated April 186,
- 1959).

Antended repealed or otherwise aﬁ”ected by.—

1, AO. 1968 publishcd in R.H.P., dt. 1-2-1969 p. 158-61.
2. A.O. 1973, pubhshud in RHP Extra, dt. 20-1-1973, P. 91- 112

An Act to amend the Electrlcnty (Supply) Act, 1948 in its apphcatlon to the
State of Punjab. ;

Be it enactcd by the Legislature of thn State of Punjab in the Tenth Year
of the Republic of India as follows:—

1. Short title and commencment.—(1) This Act may bu called the
Electricity (Supply) (Punjab Amendment ) Act 1959. . _

(2) It shall come mt.o,forcc at once.

March 3 1959.

Al L4 .
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.2, Insertion of mew section 27-A in Central Act No. LIV of 1948.—
After section 27 of the Electricity (Supply) Act, 1948 in its application to the
State of Parjab (heriinafier referred to as the principal Act) the following
section shall bz inserted, namely:— - 3

. 4 “27TA. Transfer of electrical works of Bhakra-Nangal Project to Board —
Notwithstanding anything contained in this Act, the {Government of
Himachal Pradesh] hereinafter referred to as the ‘State Govern-

n_lent’) may transfcr to the Board, for the purpose of this Act, its .
rights and interests rclating to the management -and contro] of the

“electrical portion of the Bhakra-Nangal Project.and all works connec-
ted therewith, including common pool works.- and works, if any,
- undertaken by the State Government on behalf of the Government
of Rajasthan, and on such transfer the Board shall assume the
coatrol and, managsment of such rights and interests subject - to the
terms of any agreement relating to common poo] wOrks as may have
"been or may b: exccuted in that behalf by the State Government
with the Government of Rajasthan. -

Explanation.—For the purposes. of this.section the ‘expression[ ‘common

pool works’ shall mean the following works:—

(i) Bhakra Powcr-house including the step-up sub-statios.
(i) Nangal Powsr-houses at’Gangawal and Kotla including the step-
up sub-stations at these place. :
(#if) Double circuit 132 KV Transmission Line bstween Ganguwal

Power-house and Ludhiana inciuding the Grid sub-station at

Ludhiana. ‘

(iv) 132/220 KV Transmission Line between Bhakra and belhi, and

._ the connscted. Grid sub-stations at Dhulkote (Ambala), Panipat
: and Delhi. o " o
(v) Single Circuit 132 KV Transmission line: between Ludhiana -and
Jullundur inciuding the eonnected Grid sub-stations at Jullundur.
(viy Single Circuit 132 KV Transmision line between Ludhiana and
‘Muktsar inciuding the conngcted Grid sub-stations at Moga and
Muktsar. ' Co » :
(vii) Single Circuit 132 KV Transmission Line betwzen Panipat and
Hissar including the connected Grid Sub-stations at Hansi and
Hissar. . ’ :
(viii) The:e circuit 66 KV Transmission line from Bhakra Power-house
tothe Nangal Fertilizer Factory.” :

3. Amendment of section 60 of Central Act No. LIV of 1948.— After
sub-section (2) of section 60 of the principal Act, the following sub-section
shall be added, namely:— ’

“(2A) Notwithstanding anything coataineddn this Act, the State Govern-~
ment, may, in d:claring expenditure on capital account under sub-
section (2), includ. therzin all expenditurz incurred by it on capital
account in connzction with the purpeses of this Act on the electrical
portion of the Baakra-Naagal Project, and on such inclusion, such
expenditure shall be deemed to bz a loan advanced to the Board

ment of Punjab”’ by A, O. 1968,

: ‘ ®

1. Subs. for ““Ceniral Govt.” by A. O. 1973, which was subs. for ‘“State Govern-
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. under section 64.0n the date of the said declaration, and all the
assets acquired by such expenditure shall thereupon vest in the
Board subject t0 the provisions of any aggreement as may have
been ‘or may be executed in that behalf by the State Government
with the Government of Rajasthan”.

4. Repeal -—(1) The Electricity (Supply) (Bunjab Amendment)
" Ordinance, 1959 (Punjab Ordinance No. 2 of 1959) is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken

under thz Blectricity (Supply) (Punjab Amendment) Ordinance, 1959, shall
" be deemed to have been done or taken under this Act as if this Act had
commenced on the 28th’day of January, 1959.

[ —

THE ELECTRICITY (SUPPLY) (PUNJAB AR@ENDM‘ENT)
- ACT, 1961

~{(Act No. 2 oF 1961)

ARRANGEMENT OF SECTIONS
Sections:

1. Short title'and commencement.
2. Amendment of section 27 of Central Act LIV of 1948

[Received thz assent of ths Presuient of India on January 10 1961, and
was first published in the Punjab Gazette (Extra.), Leglslanve
Supplement, Part-I, dated January 18, 19611, ;

Amended, repealed or otherwise affected by:—A.O. 1973, published in-
- R.H.P.,, Extra., dt. 20-1-1973, P. 91-112; )

An Act to amend the Elecmc;ty (Supply) Act, 1948 in its appl; icai:ion to the State
of Punjab.

BE it enacted by the Lagislature of the State of Punjab in the ‘Eleventh
Year of the Republic of India as follows:— -

1. Short title and commencement. —(1) This Act may be called the
Electricity . (Supply) (Punjab Amendment) Act, 1961,

(2) Tt shall be deemed to have come into force on the 16th day of Aprﬂ
1959.

2. Amendment of section 27A of Central Act LIV of 1948.— In the
explanation to section 27A of the Electricity (Supply) Act, 1948, in its applica- .
- tion 0 ths [temtoues spzcified in sub-section' (1) of section 5 of the
Punjab Re-o:gaisation Act, 1965], item (v) shall b: deleted and items (i),
. (viiyand (viiiyshall be wnum‘oﬂpd agitems (v) (w) and (vii): resp~ct1veiy

1. Subs, for “State of Punjab’ by A, 0 1973
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